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note of the feelings of the House in this 
regard. 

( Interruptions) 

MR. SPEAKER: I would like that the 
Government would make a statement on 
this issue before the House adjourns for the 
day today. 

[ Translation] 

SHHI L.K. ADVANI: Mr. Speaker, Sir, I 
would like to mention specifically that you 
have given the apt Jirection. It will be better 
if an assurance for restoration of power is 
also given. 

12.34 hrs. 

RE. REPORTED INTERVIEW GiVEN BY 
THE MINISTER OF COMMERCE AND 
MINISTER OF LAW AND JUSTICE, SHRI 
SUBRAMANIAM SWAMY, TO THE 
FINANCIAL TIA1ES, LONDON, ABOUT 

TAXATION 

SHRIMATI SUDHASHtN I ALI (J<anpur): 
Mr. "Speaker, Sir, I want to bong something 
very important to the notice of the House 
through you. This refers to an intervIew given 
by the Minister br Law and Con ,merce te tho 
Financial Times, london on the 27th of last 
month. He would be more appropriately 
known as the "Lawless' Minister. It is a sad 
day for this country that he has oeen ap~ 
pointed Minister of Law. In this interview to 
the Finane;,11 Tilnos he has talked ~bout a 
decision taken by a member, his colleague, 
the FinancA Minister In raising taxes and he 
has given a c..ommitmont to the r-;nancial 
Times that llonee we have managed the IMF 
IOi:lO negotiations wo will get that reversed." 
He goes on to say. "If 1 can persuade Mr. 
najiv Gandhi and l,,~r. Chandra Sheksr to 
coma together, and I would ciairp the lion's 
share of the credit for this, I have sufficient 
sorf-confldence to make the Prime Minister 

accommodate this concept of rtberatisation. 
Now, Mr. Speaker. Sir, this interview raises 
several very important questions about the 
very principle of collective responsibility t 
functioning of the Cabinet and who is the 
spokesman of this Government. I mean, we 
have this Minister, some kind of a rv';nister, 
who goes abroad and make statements 
regarding the policios of this country; giv~s 
an assurance that taxes which have been 
levied by one of his colleagues are the product 
of:t confu~ed mind and a panic reaction; and 
gives an Clssurance that once he has nego~ 
tiated the IMF loan, he will gpt those taxes 
reversed. He also goes to say, "tccause my 
powers of convincing are so unparallel!ud. , 
courd brirg Mr RajivGandhi and Mr. Chandra 
Shekhar together and tht"refore I will l11:lke 
Mr. Chandra Shekhar to give up nil hiS long 
heolthy commitment to socialism, etc. etc 
and bring him to my way of thmking, to n.y 
understanding of liberallsat ion. "I think, these 
are very serious matters th<ll have to be.. 
taken nOle of. I would be hoppy if the rllrnf~ 
Minister ot this country come~ and makes :l 
stc:~tement In this House as to what he <.1nd ht~ 
Government st::lnd for. He I'as to rl1.J.ko trll'"~ 

clear. He has named his party as Jan.)t", Dol 
(SC'cl~'lsm). What does this Govelnrnent 
stand for? VVhat does the Prime Ministor 
stand for? I think that this Parlt~ment has Dot 
a right to know this. We must know from the 
Prime Ministo( as to what i~ their polley If 
any ... (I~terrtfr"ti.,nc:.) Has it mnde a principIa 
of expediEH ICY like this gentlernan had J,"nr.? 
aU these times ... (Interruptions) 

SHRIJASWANTSINGH (Jodhpur): t.!r. 
Speaker, Sir, I would lendtmy voice to my 
f, iend and colleague, Shrimlltl SulJt}ac;t-'inl 
Ali. There are four specific aspncts t!ic:lt are 
involved. One is wh~n ~ mombor of the 
Union Cabinet says that tho step taken by 
the Union Cnbinet is n p1n1C roaction ... 
(Interruptions) 

THE r.1JNISTER OF COMMERCE AND 
MINISTER OF LA\hJ AND JUSTICE (SHAI 
SUBRAMANIAM SWAMV): Me Speakerf 

S;r, I woufd like to (eoct to lLis ... 

( Int6lffurfionS) 
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MR. SPEAKER: I will give a chance to 
you. 

(Interruptions) 

MR. SPEAKER: His name has been 
taken. I woutd atlow him to react since he is 
here. 

( Interruptions) 

MR. SPEAKER: Now let us hear Mr. 
Jaswant Singh. 

SHRI JASWANT SINGH: I refer to four 
spocific instances, wherein the collective 
tesponsibilityof the cabinet hc..1 been flouted. 
One has been cited by my friend and col-
league Shrimati Subhashini Ali, wherein a 
member of the Union Cabinet has said that 
the imposition of import duty is a panic re-
action and it will be withdrawn. 

Secondly, an interview was given to 
some papC'r in A~medabad that the IMF loan 
agreement will be signed by this GOv'ernment 
on the 23rd of January and the quantum of 
loan was givan to that newspaper by this 
very same member of tha cabinet, whereas 
the union Finance Mini~tor ... (Interruptions) 

SHAI SUBAAMANIAM SWAMY: Mr. 
Speaker, Sir. when it is all false, how can he 
go on speaking on this issu\.'? This mattl"lr 
has been raised by the han. member Shrimati 
Subhashini Ali. Sir, you should give a chance 
for me to reply ... (Interruptions) There is no 
use in allowing everybody to speak on a 
falsehood ... (Interruptions) It is totally falsG ••• 
( Interruptions) 

MR. SPEAKER: As a matter of fact, I 
have given the floor to Shri Jasw~a)t Singh. 

... (Interruptions) 

( Translation] 

MR. SPEAKER: After Shri Jaswant . 
Singh finishes his speech, I will aHow Shri 
Swumi to re(lct. ' 

• • Cxpungod as ordered by the Chair. 

[English1 

SHRI JASWANT SINGH: I would say 
very briefly. The hon'ble Prime Minister has 
just entered the House. There are four in-
stances of violation of the collective re-
sponsibility of the Cabinet. A member of the 
Union Cabinet has given an interview to tho 
locaf correspondent of Financial Times in 
which he has called the impositiQn of import 
duty by his oolleague is a panic reaction. He 
has gone ahead to say that as soon as hQ 
could arrange it that is, the Union Minister 
could arrange it, he shalt ha'ie it reversed. 
This has boen rC!ferred to by my friend 
Subhashini All already. S€condly, an inter-
view is given to a newspaper that an IMF 
loan agreement wiU be signed by this Gov-
ernment on the 23rd of January. The quan-
tum is given and the terms ar specified, when 
the Union Finance Minister, just the other 
day I has mentioned to us that it is stilt under 
consideration. Thirdly. when the very same 
Ministerof the Union Cabinet visits Brussels, 
it is my Information th"lt without clearanco 
frem the Government he meets with the 
Mir listtfr from '~rael... (Interruptions) 

[ Translation] 

SOME HON. MEMBERS: This ... 

[English] 

MR. SPEAKER: Some Memher has 
said I •••••••••••• ' .. That wilt not go on record ... 

( Interruptions) 

SHRI JASWANTSINGH: Sir, the thild 
is that the vary same Ministor of the Union 
Cabinet goes and con!ors with the Minister 
of I~raol. Therefore, it is necessary for the 
GO'J~rnmfJnf to toll us whether it is the policy I 

of the Government to have parleys with 
Israel. whether it is authorised by the Gov-
elntnent. Fourthly, there has appsored a 
report in tl,9 newspapers that the very same 
Ministet "let with tho President of Afghani-
stan. The fEtpott about th'.conversation wah 
the Prestdent of Afghantstan. whic~ I do not 
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want to repeat here. is highly objectionable 
and hasgive'l a direction to the Government's 
total foreign policy vis-a-vis Pakistan is in ... 
valved. These are all very serious matters 
and I would like to know the fads ... (/nteT-
ruptions) 

SHRIMATI SUBHASHINI ALI: Mr. 
Speaker. Sir, I will request the Prime Minister 
to yield... (/ntsffuptions) 

MR SPEAKER: Pleasetak-=-your seat ••. 

( Intsffuptions) 

THE PRIME MINISTER (SHRI 
CHANDRA SHEKHAR): Mr. Speaker, Sir. I 
did not hear the full speech of my friend 
Jaswant Singh but alt these matters were 
brought to my notice on one occasion or the 
other. I got them enquired from Dr. 
Subramaniam Swamy and in most of the 
cases, or I I mllY say. in a!1 the cases he 
denied having made any such statement. .. 
( Interruptions) 

MR. SPEAKER: Let us hearths Prime 
Minister. You should not interrupt the Prime 
Minister. 

SHRI CHANDRA SHEKHAR: Sir, I 
shall leave it to your judgement that if the!'a . 
matters of suoh serious nature come to the 
notice of any Member. is it not necessary 
that he should give a notice to you and the 
Minrster concerned or the Government 
concerned should be asked to explain the 
position? Without verifying the facts. just on 
the veracity of the newspaper reports, if this 
type of allegations are made in the House, it 
will be very difficult for me to explain the 
position. .. (Interruptions) 

MR. SPEAKER: Mr. Nirmal Babu, 

recto Many atime t see that I have met people 
whom I have never seen for the last few 
months' WeU, this is the condition of report-
ing in some of the newspapers. 

About one thing, which is of serious 
nature according to my friend Shri Jaswant 
Singh. that Dr. Subramaniam Swamy met an 
Israeli Minister in Brussels. the f act is that 
there was a dinner or lunch where all the 
Ministers are invited, and India and Israel 
alphabetically have nearby seats ... (Inter-
ruptions) If this is the attitude I cannot help. 
If certain people are suffering from this type 
of malady, I cannot help them. I just give 
them the fact that if such a situation was 
there. Mr. '~-aker. Sir, give your direction 
that even if such a dinner or lunch is there in 
international conferences. the Minister will 
walk out from that place. That position has 
not been taken by the Government of India. 
I assure you, Mr. Speaker, that about the 
collective responsibility of the Government 
we shall observe it and any Minister erring on 
that account will not be spated. So, I assure 
you that nothing wrong has been done by my 
Minister, Dr. Subramaniam Swamy. 

MR. SPEAKER: Mr. Janardan Yadav. 

( Int9"uption.~) 

MR. SPEAKER: I will not allow any 
discussion on this. I close the diSCUSSIon 
after the P,ime Minister's reply. Now, Mr. 
Janardan Yadav. 

( Interruptions) 

MR. SPEAKER: I am not allowing Cl 
def:late on this. Mr. Janardan Yadav. 

( Intsrruptions) 

please take your seat. MR. SPEAKER: Yes, Mr. Indrajit Babu. 

SHRI CHANDRA SHEKHAR: Sir, I 
shall not like to $ay anything about the re-
porting in the n~W'spapers because I firmly 
have faith in the independence of newspa-
pers. But may I vary humbly submit to this 
House that aU 1he time reports are not cor-

( IntfJ"uptions) 

SHRIINDRAJIT GUPTA (Midnapora); I 
was listening very carefully to the Prime 
Minister. AU that thQ Prime Minister has said 
is. very often newspapet reports are not 
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correct. That is what he has said. That does 
not specifically answerthis question whether 
this interview which is given to Financial 
Times ..• (/nterrt.ptions) 

[ Translation] 

MR. SPEAKER: H. is saying that the 
raport which has appeared in the paper is not 
correct. 

[English] 

SHRI CHANDRA SHEKHAR: I cat-
egorically said that Dr. Subramania .... Swamy 
has disowned what has appearAd in the 
paper ...... (Int9rruptions) If they want to run 
the House like this, letthem do. (Interruptions) 
Mr. Speaker, Sir. as you said rightly, I say 
that Dr. Subramaniam Swamy categorically 
said that ht; has n )t made any such stat9ment. 

SHRIMATI SUBHASHINI ALI: Which 
statement? 

SHRI CHANDRA SHEKHAR: About 
the taxation, about the IMF Joan and aU that 
which you have said. I assure you, Mr. 
Speaker, Sir, the day I feel that any Minister 
is not discharging his responsibility or col-
lective rosponsibility in the Cabinet. that 
Minister will be taken to book. But that is not 
the way that you pick up a man and go on 
harping on this theme every day. That is not 
the method. (/nte"uptions) Mr. Speaker. Sir. 
some Members unfortunately try to be very 
aggressive without any reason on small 
questions. (/nt9ffuptions) 

[ Translation] 

SHRIMATI SUBHASHINI ALI: Youcan 
say anything about anybody? 

[English] 

SHRt CHANDRA SHEKHAR: Mr. 
Speaker, Sir, there is something like etiquette 
in the House and thatetiquette should aJso 
be observed. Throwing up arms in the air 
does not IndicAt. a very brave posture. 

MR. SPEAKER: Mr. Janardan Yadav. I 
have called Mr. Janardan Yadav. 

(/ntenuptlons) 

SHRI SAMARENDRA KUNOU 
(aalasara): ~r. Speaker. Sir ... (IntfHTllplions) 

MR. SPEAKER: Please take your seat. 
Mr. Kundu I have not permitted you. I have 
permitted Ut. Janardan Yadav. I am not 
hearing you. 

(/ntemJptions) 

MR. SPEAKER: That issue is closed. 
The Speaker has closed that issue. Now, Mr. 
Janardan Yadav. 

[ r, anslationl 

SURIJANAROAN YADAV (Godda): Mr. 
Speaker. Sir. Kala-azar has spread in the 
districts ~ North B'ihar and West BengaL .. 
( intemJptions) 

[English] 

MR. SPEAKER: Mr. Kundu, please 
take your seat. (/ntl~"uptions) 

MR. SPEAKER: After the Prime 
Minister's categorical statement, the matter 
is closed. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: I am consider your 
point if a notice is given for the purpose. 

(/ntenuptlons) 

[English} 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Mr. Speaker. Sir, , am on a point of 
order. (interruptions) 

MR. SPEAKER; Mr. Kundu, please go 
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to your seat. Mr. Sa if uddin Choudhury is on 
a point of order. 

( Interruptions) 

SHAI SAIFUODIN CHOUDHURY: Sirl-
after what the Prime Minister has said on this 
particular newspaper report, what we demand 
is a concrete denial on this particular refer-
ence in the • Financial Times' of 27th De-
cember, 1990. Otherwise. it becomes vague; 
may be this correspondent has the tape-
recorded interview with him. Let him con-
cretely deny this. (/nte"uptions) 

MR. SPEAKER: I do not know tholt. You 
give a notice on this; I will see. But there is no 
point of order. 

(Interruptions) 

SHRt INDRAJIT GUPTA (Mktnapore): 
Mr. Speaker, Sir, this is not the first time in 
Parliament that newspaper reports have been 
challenged on the basis of their veracity. The 
point is, I do not question the Prime Minister's 
right to speak on behalf of his colleague. But 
the fact remains the Minister concerned IS 
very much here in the House. Along with 
what the Prime Minister has said, it is in the 
fttness of things that the MinistG:" himsetf 
should make a categorical denial. (Inter-
ruptions) Secondly, if the whole report has 
been concocteo by the I Financial Tim9s', are 
you going to allow things to go on like this? 

MR. SPEAKER: Mr. Indrajit Gupta, 
Suhashiniji raised the issue of colledive 
responsibility. So. rt is in the fitness of things 
that the Prime Minister has responded to it. 

(Interruptions) 

[Translation] 

SHRI IN DRAJ1T GUPTA: If this report 
IS not correct than some action must be 
taken agatnst this paper or you intQnd to let 
them go scot·free? Report it to the Press 
Council. Why don't you ask for an explana-
tion (lnterruptiol)s) call them and ask them. 
(/'I.errupllonc;) 

(English} 

SHRI L.K. ADVANI: Mr. Speaker. Sir. I 
think Mr. Indrajit Gupta has made a vety valid 
point. (Intenvptions) 

MR. SPEAKER: I can only hear the 
Leader of the Opposition. 

( Interruptions) 

MR. SPEAKER: What is happening 
here? This is not the way. This is not the way. 
Please go to your seats. 

(Interruptions) 

MR. SPEAKER: All of you please tdke 
your seat. I would request the han. Memoers 
to take their seats. Mr. Kuppuswamy, take 
your seat. 

(InterruptIons) 

[ Tran~l:1t;onl 

MR. SPEAKER: Please tcake your seat. 
I would like to tell all of you ... 

(Interruptions) 

[English] 

MR. SPEAKER: I am on my legs. Will 
you please take you.r sQat? 

(Interruptions) 

MR. SPEAKER: I have also listened to 
you. You know the parliamentary custom. It 
does not behove of you to come to the well 
of the House for that. You are completely 
wrong in that course. 

( Int9rruptions) 

MR. SPEAKER: Take your seat. Mr. 
Kuppuswamy. please take your seat. You 
should behave in an orderly "anner. This is 
Lok Sabha. You take your seat. 

( Intenvpr/ons) 
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Mfil SPeAKER: Mr. Jena. Why do you tAR. SPEAKER: t am not, I am only 
rise ~ this? t am notgfYing Y.fMrmission. going to hear him. 
Take your seat. , hav.not pMnltted you. 

( Interruptions) 

{ Translation] 

SHRiJAGPAL SINGH (Hardwar): Are 
you going to allow ten membEjrs from the 
some party. 

( Intsrruptions) 

[English] 

MR. SPEAKER: Vas, Mr. Advnni. 

( Interruptions) 

[ Trans/ation] 

MR. SPEAKER: I have heard the views 
of the Prime Minister I must hear what the 
Leader of the cpposition has tl.) say. 

( Intsrruptions) 

SHRIJAGPALSINGH: ThistOf,JicshouJd 
be changed. The Prime Minister has already 
given a reply. 

[English] 

SHRI K. MANVENORA SINGH 
(M:lthura): You should not allow him on the 
same issue. 

( Interruptions) 

SHRf VASANT SATHE (Wardha): Mr. 
Specnker, Sir, I .otm on a point of order. It is a 
about Speaker's ruling. On a particular .s .. 
sue-if it IS correct, kindly v.tify your own 
rUUng-you said, after the Prime Minister 
gave a reply on behalf of his eo*'e~ue. with 
that .. the matter is olosed. These are you, 
words. 

SHRIVASANTSATHE: Altowinghimto 
ralse means, you are aUowing him on tho 
same is cue. Th()n, everyone in 1he House 
will have ,0 bt. .. anowed. That means, your 
ruling will have no sanctity. I would like your 
ruling on it, whethEtr you wouJd aHow a par-
son to raise the same? 

( Translation] 

MR. SPEAKER: I still stand by my 
ruling. After the Prime Minister I want to hear 
the views oftha Leader of the Opposition. 

SHRIHARISHRAWAT(Almora); When 
the Prime ~1lnister has already given a reply 
the matter should be treated AS closed. 

MR. SPEAKER: Please take your seat. 

(Interruptions) 

13.00 hr •. 

[English] 

SHRI VASANT SATHE: Your ruling 
heteafter wiU not have any meaning if you 
allow them to speak. 

SHRI L.K. AOVANI: I am only making 
one observatloA namely, that I think that the 
pO:t1t raised by Shri Indrajit Gupta is vc.'llid. On 
this issue, there were objections raised. Why 
I say that it was vatid is because in the issue 
raised by my coUeagU9 Shrimati Subhashini 
AU. .. (/nt~rruptions) 

MR. SPEAKER: My ruling Is firm. He is 
not questioning the ruling. 

SHA. l.ft ADVANJ: There are two 
aspeots involved in this. One is the veracity 
of the ttQpOrt. The other is the question of 
coUect'iv. ~_ponsibinty. (/nttlrruptions) They 
are continuing to di;rupt me. 

I MR. St'SAkER! thaw. 9.v." the ruling. 
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SHRI L.K. ADVANI: I am not question-
ing the ruling at all. 

[ Translation) 

MR. SPEAKER: Hon'bla Members are 
requested to take their seat. I am firm on my 
ruling. 

[Eng/ish] 

SHRI B. SHANKARANAND (Ch,kkodi): 
When you say this matter is closed, please 
do not allbw it to be reopened. (Interruptions) • 

[ Translation] 

SHAI MADAN lAL KHURANA: Mr: 
Speaker. Sir, I would like to tell you that if it 
continues like this nobody would be able to 
speak in the House infuture ... (Interruptions) 

[English] 

MR. SPEAKER: The leader of the op-
position gets precedence and, therefore, I 
am allowing him. 

SHRI VASANTSATHE: Is he not bound 
by the rules? 

MR. SPEAKER: I do not know what Shri 
Advani is going to say. let us hear him. 

SHRIVASANTSA1 HE: You have heard 
him. He is reopening the same subject. 
( Interruptions) 

[ Translation} 

MR. SPEAKER: I would like to tell the 
Hon 'ble Members that there is no violation of 
the rules. So please be seated. Let me hear 
Shri Advani first. 

[English] 

SHRI KAMAL CHAUDHRY 
(Hoshiarpur): He cannot get precedence. 

(/nt9"uptiuns) 

, 

MR. SPEAKER; I will allow you also. I 
told you. No rules are going to be broken If 
the Speaker allows him so speak. 

(Interruptions) 

MR. SPEAKER: Please remember. I 
had allowed Shri Oinesh Singh to make a 
submission on my ruling. I recall that I allowed 
Shri Dinesh Singh and the House heard him 
with pin-drop silence. At that time. he did not 
question the ruling. 

(Interruptions) 

l\lIA. SPEAKER: You cannot dictate to 
the Speaker like that. 

(Interruptions) 

MR. SPEAKER: Yes, Mr. Primp Minister. 
I have allowed the Prime Minister to speak. 

[ Translation] 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, ordinarily there should be no 
discussion after your order to the effttct that 
the matter is closed. But since you have 
called the honourable leader of the Oppo-
sition. I would request the House that the 
SpeakAr .•• (Interruptions) 

I have submitted at the very out set that 
ordinarily this should not happen but since 
you have given the d!rection and in view of 
the dignity of the office if you say that the 
Leader of tho Opposition should bA allowed 
to speak, we would definitely say that this is 
against the tradition. All the same we should 
accept and obey your verdict. I would request 
the House to obey your order and listen to 
the leader of the Opposition. (Interruptions) 

[English] 

SHR1 L.K. ADVANI: Mr. Speaker, Sir, I 
have risen only to emphasise that in this 
particular case two aspects have arisen from 
what Smt. Subhashini Ali and what Shri 
Jaswant Singh have mentioned. One relates 
to collective responsibility and about which 
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the Prime Minister has replied. He has very 
rightly said that if there is any deviation from 
this principle of collective responsibility, he 
shaH see to it that 1he Minister who errs in th1s 
regard is salutarily dealt with. The second 
aspect is very important and which I beJiev9 
only Shri Swamy can really meet with i.e. 
whether this Report is COrrect or not. I am 
referring only to Smt. Subhashini Ali's mention 
of the report in the Financial Times... (In-
terruptions) So far as this House is con-' 
earned, one ofth~ biggest, important devices 
that Parliament has to ensure thattruth comes 
out is its rig ht to punish for breach of privilege 
and contempt. 

When the Prime Minister says... (In-
terruptions) 

[ Translation] 

MR. SPEAKER: That will be looked into 
after notice is received. 

[English1 

SHRI L.K. ADVANI: I am not saying 
that... In this case, the Prime Minister has 
told the HOUSG that he has been told by 
Swamyji that the Financial Timc~ report is 
not correct. This is something outside tJ:le 
House. I would like Mr. Swamy to inform the 
House ... (Interruptions) 

MR. SPEAKER: No. no. I will not allow. 

( Inteffuptions) 

SHRll.K. ADVANI: We want to know 
whether this reporter has misled. (Interrup-
tions) 

[ Translation] 

MR. SPEAKER: Whatever has hap--
pened is ~ utfici6 nt for the present. It will be 
considered after you give in writing. 

SHRI LK. AD VAN I: lean not movetha 
Privilege Motion unless Mr. Swami dnnias it. 
(/nten'uptions) 

[Eng/ish] 

Because I cannot move privilege mo-
tion against the Governm,nt as the Prime 
Minister has informed the House ... (Inter-
ruptions) 

[ Translation) 

MR. SPEAKER: It is for him to deny or 
not. 

SURI LK. ADVANI: The veracity of this 
report is very much in doubt. And I would like 
to move a privilege motion against the Fi-
nancial Times. 

MR. SPEAKER: That you can do. 

SHRI L.K. AOVANI: Thare have been 
cases in the past where either the paper is 
responsible or the Minister is responsible. 
let Mr. Swamy deny it so that if we want we 
can move privilege motion against the paper. 
( Interruptions) 

[ Translation1 

MR. SPEAKER: Please take your seat. 

(English] 

No discussion on this. Please let us 
close this. I will consider if you give notices 
on this. I call upon Shri Janardan Vadav to 
speak. 

( Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Shrimati Subhashini Ali has referretj 
to this interview... (/nts«uptions) 

MR. SPEAKER: I will talte into consid-
emtion if you give notice on this. 

(lntetruptions) 

MR. SPEAKER: Somnathji. if you give 
notice, I wiH consider It. I am rlot allowing a 
debate on this. 
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( Interruptions) 

SHRI CHANDRA SHEKHAR: I may tell 
the han. House that the policy of the Govem-
ment is decided by tha Cabinet and an-
dorsed by the House. Individual statements 
do not maka the policy of the Government 
and you should not be over-exercised over 
this issue. 

SHRI SOMNA TH CHA ITERJEE: They 
should deny it. This roport is not being denied. 
We appreciate the statement of the Prime 
Minister as the policy statement of the 
Government. But that does not answer 
whether this intflrview to the Financial Times 
was given by him or not. Ask him to reply. 

( Interruptions) 

MR. SPEAKER: I am not allowing a 
debate. Shri Vadav. 

( Interruptions) 

MR. SPEAKER: Shri Indrajit Babu, I 
have :llraady given fl ruling. You give notices, 
I will consider it. 1 haveg!'/Ana ruling already. 

( Interruptions) 

MR. SPEAKER: I am not allowing any 
further discuss:on on this. 

( Interruptions) 

SHRI CHANDRA SHEKHAR: There is 
a limit to everything. 

( Jnterruptions) 

[ rr:tn$/..:llion] 

SHRIJANARDANYAOAV(Godda): Mr. 
Speaker, Sir, in 29 districts of Bihar and 9 

districts of Bengal Kala-az&r disease is 
spreading like witd fire. Kala-azar has taken 
lives of five thousand people in North Bihar 
and more than one lakh people are suffering 
from the disease in Uttar Pradesh. Medicine 
for curing Kala-azsr is not available in the 
market. The cost of an injection ranges from 
three thousand to four thousand rupees in 
black market. Central as well 8$ the Sl&e 
Governments have taken no steps to eradi-
cate this disease. I wish the Central Gov-
ernment to send a team to Bihar without any 
delay to investigate jnto the causes of the 
disease and to take steps to eradicate the 
disease aftar ascertaining the causes for the 
same. (/ntenvptions) 

[English] 

SHRI SAMARENDRA KUNDU 
(Balasore): I want to raise a point of order 
Sir. 

MR. SPEAKER: Ves, Mr. Kundu, what 
is your point of order? Which rule has been 
violated? 

SHRI SAMARENDRA KUNDU: Every-
day tho Prime Minister is bringing new things. 

MR. SPEAKER: No, I elm not allowing 
a discussion on this. My ruling is clear. 

( Interrupiions) 

[ Translation] 

·SHRI C.K. KUPPUSAMY 
(Coimbatore): Hon. Speaker, Sir, with tha 
imminence of war in Gulf. several families 
belonging to Tam iI Nadu and employed in 
Kuwait have fled that country to India. They 
have come by motor transport. They do not 
have any further money. They do not f lave 
petrol for performing further journey. These 
TamilfamiHes have been languishing in Delhi 
in inclement weather for the past several 
days. Their lives have tabe saved. Thfs is my 
humble demand in this august House. These 

'"Translation of the Speech Originally Delivored in Tamil. 
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famnies are permanently resident at Trichy. 
Tirupur, Tindivanam, Thanjawr, Coimbator. 
and TirunelveU. They have to tra'Jel a long 
distance to their native places. This Govern .. 
ment should provide necessary financial 
assistance to these families. These T emil 
families are having the currency of Kuwait 
and this Government is not helping them 
with Indian currency in exchange. I, there· 
forc. once again urge upon this august House 
to safeguard the intere~t of the Tamils and 
their honour. I had been in this House last 
time and I am here for the second time now 
and I would therefore request the Prime 
Minister and the Government to rush nec-
essary assistanr.e to these helpless T ami! 
families who have fled Kuwait. 

(English] 

SHRI P.R. KUMARAMANGALAM (Sa-
lem): Yesterday in the SAC it was decided 
that we wO'Jld have, after the price rise 
discussion today, tomorrow disclission on 
Punjab and the day after discussion on the 
Gu!f t~uatioll.ln today's nawspaperwe have 
seen comments th()t financial emergency 
under article 360 nlay come into being as· 
sentially because of the Gulf sttuation. the 
crisis in the Gulf and its impact on th~ 
economy. 

Mr. Speaker, it concerns not only the 
Government but you also. I have already 
brought it to the notice of the Government on 
the floor of this House through you that the 
Gulf situation is extremely serious; a war is 
on the anvil anything may break out; the 
economic catastrophe and al$o the envi-
ronmental d'lnl3ge may take place. On the 
world as well as the Indian economy in terms 
actually what is going to happen. we wanled 
to have a slatt=lment from the Government. 
No statement has comQ forth. In the BAC it· 
was decided to have tha discussion on the 
Gulf situation inlmediateJy after the discus-
sion on Punjab. However, the BAC report 
has kept it last and it would not reach. So I 
WOuld request the Speaker and the Hcuse 
that we take up the discussion on the Gulf 
crisis first and ensure that the Government 

makes a statement on the situation. (/nte,., 
ruptions) 

( Translation] 

MR. SPEAKER: iam seeing ycur raised 
hands. , would give opportunity to evttry-
body. Shri Nathu Singh. 

SHRI NATHU SINGH (Oausa): Mr. 
Speaker, Sir, today the world is passing 
through a very grave crisis. According to 
press reports America has decided to attack 
Iraq on the 30th January. Iraq has also 
alerted its forcas and also threatened to set 
the oil wells on fire. Such a situation has 
never arisen before. If that happens and war 
breaks out, a situation would be created in 
the world that never happened before, not 
even during the second world war. A few 
days ago, the Iraqi foreign Minister had come 
here and' met the Prime Minister. As this 
House is in session, this House and the 
country want to know wh::lt role India IS 
playing being the leader of the non-aligned 
countries. as our economic and many other 
interests are affocted by this situation. In 
view of the oU Crisis baing faced by India, I 
would like to know what initlativQ hns been 
takan by the country and its Prime Minister to 
avert this war? ThA House should be informod 
in this regard. (Interruptions) 

[English1 

SHRIA. VUAYARAGHAVAN (Palghat): 
Sir, we have already expressed the feeHngs 
of the people of Kerala. We are repre~enting 
a State from where about two mittion people 
are working in the GuH. When the Kuwait 
issue came up here, tha previous Govtlrn-
ment has taken initiative and evacuated more 
than one lakh people from Kuwait. Now, the 
situation is moro worse and if something 
happens in Kuwait in the near future. it will 
adversely affect the people of Korala more 
than anyone in any other State in the coun-
try. Kerala peopf9 are facing more problems. 
From my locafity, one person from each 
houselfamUy is working in Staudi Arabia. If 
war breaks out. it wfil adversely affeet aD of 
them. I request tn. the Govemment should 
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come forward with a statement and take 
some initiative in this regard. 1 also want an 
assurance regarding the safety of the lives of 
the people who are living there. (Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolpur): Sir, this Session of the House is 
coming to an &nd on the 10th of this month, 
i. e. day after tomorrow. Si(. although we find 
from the report of the Business Advisory 
Committee which has been tabled yester-
day, that the Committee has decided to 
discuss the Bofors issue, no date has been 
fixed as yet. Therefore, it is 9;:,sential to fix a 
date. It is a very important issue. The de· 
velopments that are taking p1ace are most 
disquieting. The scandal of the century is 
sought to be covered up. Therefore, I request 
that a date be fixed for the purpose of having 
a discussion on Bofors issue. 

( Interruptions) 

SHRI DINESH SINGH: Mr. Speaker, 
Sir. you woulJ have seen from the Press 
report this morning. that the hone Prime 
Minister has made a categorical statement, 
establishing linkage between the L TIE and 
the ULFA. He has also stated that the ULFA 
people have been getting training in Tamil 
Nadu. (Interruptions) Bearirlg in mind the 
seriousness of this linkage between the 
disruptive elements and a foreign element in 
Tamil Nadu, it is incumbent on the Govern-
ment to take some actions. Meroly the Prime 
Minister's acceptance that there is linkage 
and that anti-India activities are being carried 
out in Tamil Nadu is not an end in itself. 
(Interruptions) I would like to know from the 
Prime Minister as to what steps is he taking 
and what is it that is holding up the dismissal 
of lh~ Tamil Nadu Government. (Interrup-
tions) 

MR. SPEAKER: Now, Shri Atinder Pal 
Singh. 

( IntB"uptlons) 

MR. SPEAKER: I have not allowed 
anyone except Atindet Pal Singh. 

( IntemJptions) 

MR. SPEAKER: Let uS hear Mr. Atirlder 
Pal Singh. 

(Interruptions) 

MR. SPEAKER: Will you please take 
your seats. 

(Interruptions) 

SHRI ANBARASU ERA (Madras Cen-
tral): Sir, this is a letter written by L TTE to 
• Tharasu'. 

( Interruption's) 

MR. SPEAKER: I am not allowing you. 
You are all having your say everyday. Now, 
Mr Atinder Pal Singh. 

( Interruptions) 

MR. SPEAKER: "pertains to the State 
Government. You know the rules of this 
House in this regard. 

( Interruptions) 

MR. SPEAKER: It is not proper to do 
like this. 

( Interruptions) 

13.25 hr •• 

At this stage, Shri Muthiah and some 01"" 
Hon. Members came and stood on the 

floor near the table 

(/nttm'Uptions) 

MR. SPEAKER: You go to your .. at. 

( IntsmJptlons) 

I am not permfttlng you. 
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You cannot say like that. 

( Interruptions) 

Please go to your seats. 

( Inte"uptions) 

I am not accepting the cassette. 

( Interruptions) 

Please go to your seats. 

( Interruptions) 

MR. SPEAKER: Nothing will go on 
record. 

( Int9"Uptions) * 

MR. SPEAKER: You are not required 
either to bring or to play the cassette. 

( Interruptions) 

No, I am not permitting. 

( Interruptions) 

I cannot do that. 

( Inten-uptlons) 

I WDuld request Mr. Dines~ Singh, who 
is a senior Member of the Conores8 Party. 
This is the scene that can be created every 
s8CX)nd in the House. 

13.27 hr •. 

At this stage, Shrl R. Muthiah and ,ome 
oth., hOD. Members went back to theit 

$.ats 

[ Translation) 

S. ATINDER PAL SINGH (Patiala): Mr. 

-Not recorded. 

Speaker Sir. duo to rise in the water level of 
Tagri river in the Oevlgarh block of my con-
stituency, 46 villages of the Munrenari area 
arc thrtlatened by floods. The roads and 
crops have already submerged. Roads and 
crops in more than 26 villages of Deva .. Bassi 
block have also submerged due to flooding 
of the Ghaggar rive. I request the Gove'rnment 
that proper arrangements such as con-
struction of drainS for flushing out water 
diversion of water etc., may kindly be made 
immediately to control the recurring floods In 
these rivers. Tagri and Ghaggar rivers which 
enter Punjab from Haryana should be 
properly bunded to. control the:- floods. 

MR. SPEAKER: What are you reading. 
There is no nsod to read you are an old 
M(;mber, spoak whenever you want to ~"ly. 

S. ATINOER PAL SINGH: We are not 
allowed by the Members to speak. (inter-
ruptions) 

MR. SPEAKER: You kmdly speak, do 
not read. 

S. ATINDER PAL SINGH: Mr. Speaker 
sir. more than 46 villages in tnl') Dsvigarh 
block have been submerged. Crops and 
roads have also been damaged due to floods. 
Likewise,flood waters of the Ghaggar River 
have entered more than 26 viUages in the 
Deravati block and crops nave been dam~ 
aged. t request the Government to make 
proper arrangements to control floods whi~h 
cause damage in these areas every year. 
Drains ShOUI~ be construded in both these 
areas to divortthG water flowi ng from Haryana 
into Punjab and proper bunding of these 
river should be done. 

[English) 

SHRI C. SRtMtvASAN (DlndiguO: Sir, 
this a very .. tiot,l$:~blem. You please 
direct the Partt\tnwnt~ Affairs Minister to 
,epty to our pof~\, '\ " 

, I 
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MR. SPEAKER: I will not direct him. 
Please take your seat. 

( Interruptions) 

SHRI SHOPAT SINGH MAKKASAR 
(Blkaner): Mr. Speaker, Sir, j have got a 
newspaper in which a nawsreport has come 
that the terrorists in Punjab have threatened 
the irrigation Department officials with dire 
consequences and punishment H they re-
lease water into the canals such as Rajasthan 
canal, Gang canal and Bhakhra canals irri-
gating 40 lakh acres of land in Rajasthan. A' 
diktal' to this effect has been issued. 

Mr. Speaker, Sir, I want to point out that 
it is a serious matter. The activities of the 
terrorists used to be very limited i.e. these 
were limited to killing of some people. But 
now they are issuing Idiktats'.1 want to make 
one thing very clear that these terrorists are 
neither connected with the Sikhs nor with 
others but they are colluding with Pakistan 
and imperialist forces to hatch conspiracies 
to spread unrest. Sir,lakhs of pRople not only 
of Rajasthan but also of Haryana would be 
aff ected where lakhs of Sikhs are also living. 
11 Government do not take it seriously and 
take effective action against them. results 
could be anticipated. If water is not released 
in the canals for 5-10 days, it would have 
adverse effect. Keeping this in view, I would 
request that their activities should be 
checked. Sometimes, they issue 'diktats' 
against the use of Hindi and sometimes 
again~t some other aspects. I warn that a 
very grave situation would be created as a 
resu~ of it. C Interruptions) 

MR. SPEAKER: Mr. Katana, I am not 
allowing you. Please do not rise time and 
again. Please sit down. 

( Interruptions) 

MR. SPEAKER: Nathu Singh1i, please 
sit down. Shri Makkasarji, Please sit down. 

( Interruptions) 

·Not recorded. 

SHRI GULAB CHAND KATARIA 
(Udaipur): Mr.·Speaker Sir, There ;S, in fact, 
an acute scarcity of water in Rajasthan. 
Rajasthan canal was constructed after great 
efforts over long years and huge expendi-
ture of at least 2,000 crores of rupees. But 
with the Increase in the terrorist activities 
during the last ten years. the terrorists have 
always been threatening and also harming 
the interests of Rajasthan. Rajo.sthan has 
not been getting the quantum of water as per 
the 1981 agreement and that water was 
used and is being used forcibly by them on 
the plea that it would not be utilised in 
Rajasthan. After the agreement of 1981, 
another agreement was entered into in 1984 
but Government have never safeguarded 
the interests of Rajasthan under pressure. 

A few days ago, the terrorists have 
again threatened that water would not be 
given to Rajasthan. If Rajasthan is not given 
water, the people there would be have to 
face great difficulties and the State would be 
adversely affected. 30 years Wer& spent on 
the construction of Rajasthan canal. I request 
that Government should pay attention to this 
problem as the terrorists have threatened 
the Irrigation Department offtcials. The Head-
works are under the control of Punjab and if 
water is not released from the Headworks, 
the people of Rajasthan would have to face 
hardships. Government should take stern 
aclion against the terrorists and ensure surply 
of water to Rajasthan. 

MR. SPEAKER: Shri Indrajit Gupta 

( Interruptions) 

SHRI NATHU SINGH: There is an acute 
shortage of water in Rajasthan. P6;tople are 
facing acute water crisis. 

( interruptions) 

MR. SPEAKER: Mr. Nathu Singh, please 
sit down. 

( Intsrruptions)-
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MR. SPEAKE R: Nothing will go an 
record. Shri Indrajit Gupta. 

SHRIINDRAJIT GUPTA: Sir, I am only 
making a small submission ... (Interruptions) 
I was just seeking your guidance because 
the House is going to adjourn day after 
tomorrow. You yourself had agreed ... (In-
terruptions) 

Sir, we all have every sympathy with the 
Members coming from Rajasthan. They have 
raised a matter which is naturally agitating 
not only them but it will agitate other people 
also. The Minister should have simply said" 
that they are looking into the matter and they 
will Sge to it that the interest of Rajasthan is 
safeguarded. But he does not say anything. 
He did not uttar a single word. 

( Interruptions) 

[ Translation] 

MR. SPEAKER: Two Cabinet Minister 
are present here. 

[English] 

SHRIINDRAJIT GUPTA: Anyway, the 
submission that I was making was about 
Punjab. Two days arA left. Some important. 
unprccudented talks have taken place be-
tween the Prime Minister gnd Mr. Mann. You 
had agreed in principle that we sho'uJd have 
a discussion on it. The BAC has not fixed any 
time and any date for discussion on Punjab 
and this House will adjourn Without knowing 
what happened hetween the two. You nlust 
fix up a date and we must have a discussion 
on Punjab. . 

( Translation] 

MR. SPEAKER: We have thre& mor. 
days. Then we would have a ..• 

Sf fAI JAG PAL SINGH (Hardwar): Mr. 

Time., London about Taxation 

Speaker, 1 want to bring it to the notice of this 
House tnat the Prime Minilster of Pakistan 
Shri Nawaz Sharif has been repeatedly 
making such statements which amount to 
interf£ring in the international affairs oftndia. 
He has recently stated that Pakistan would 
continue extending its support to the extrem-
ists of Kashmir. This is a direct intervention 
in our affairs. Despite repeated provocative 
statements by the Prime Minister of Pakistan, 
the Government of India has not expres~ed 
any resentment to Pakistan in strong terms. 
I would like to tell to the Government that 
despite open challenge by Pakistan by 
making such provocative statements, we 
have no courage to warn her that shE: will 
have to face dire consequences in case she 
does not mend her ways. The Govemment 
of India should take firm stand against Pa-
kistan at national or international level so 
that Pakistan could not dare to interfere in 
our internal affairs in Punjab or Kashmir. 

SHRI DHARM PAL SHARMA 
(Udhampur): Mr. Speaker, Sir, Iwantto urge 
upon the Government of India that more than 
8 lakh Gujars and more than 1 lakh Godis 
residing in Jammu and Kashmir State should 
be declared as Scheduled Castes. Himachal 
Pradesh is a hilly state and it has common 
border with Jammu and Kashmir Gujars and 
Bukarwals have already been declared 
Scheduled Tribes in that state. They are 
gr~Qt patriots and during 1965 Indo-Pak War 
at the tima of infiltration by Pakistanis Shri 
Moli showed rare bravery and he was 
awarded Padamshri. I would like to say that 
Gujars and Godis residing in J & K should be 
declared Scheduled Tribes &S they have 
been declared in Himachal Pradesh. (Inter-
ruptions) 

SHRI BHOGENDRAJHA (Madhubani): 
Mr. Speaker, this is a serious matter due to 
which our country ...... (Interruptions) 

MR. SPEAKER: PIE'ase be silent. 

(Interruptions) 

SHRI BHOGENDRA JHA: Our country 
.t well as our noighbouring country Nepal 
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have to suffer great damage. A project report 
for constructing the highest dam in the world 
i.e. Kosi dam was submitted by our State in 
1981 ... (Interruptions) Since then unpreo-
edented floods has affected our State in 
1988 and 1987 also. The people residing .n 
the T arai areas of Nepal and also those in 
North Bihar have been badly affected by 
flood and drought. They are fAcing power 
crisis. 30 lakhs KW electricity could be 
generated by one dam only. 70 lakh KW 
electricity would be generated in total by all 
the dams on Kosi river. I have written to the 
Government of India in 1974 that it would not 
be possible for us to utilise this electricity. I 
would I.ke to submit that political change has 
recently taken place in Nepal and the new 
Government that has assumed office there 
will take up welfare measures for the devel-
opment of that country. and it is not within the 
means of that country to take developmental 
measuresofthairown.lwould request to the 
Govemment of India that a dam be con~ 
structed on Baraha area and if the dam is 
constructed in that area 50 thousand cases 
of water could be released to Cak.;ut1a port 
even during the dry season of April and May 
and even then there will not be any water 
scarcity. An agreement was made for oon~ 
structing dam in Sahara area on Kosi river. 
N~nther area on Bagmati river and in 
Shirapani, Paywasher and Karnali areas on 
K:lmla river. The Government has taken no 
action in regard to this agroement. Execution 
of these project can do wonders by generating 
power in abundance and provtding sufficient 
water. Nepal is not only our neighbour but a 
friend also. So I would like to know from the 
Government what steps are proposed to be 
taken in this regard. In case proper steps are 
nct taken it is feared that people will resort 
to agitation .. It was assured ;n 1982 by the 
then late Shri Kedar Pandey. the Minister of 
Irrigation that talks would be held on political 
level in this regard. But no talks havw so far 
been held and we are pointing an acx:using 
finger towards Nepal. I was invited by Gov-
ernment of Nepal in 1984 and I was their 
quest. When Nepal has no hesitations in 
ho!ding talks, I would like the Govetnment to 
make a statement. 

PROF. PREM KUMAR DHUMAL 
(Hamirpur): Formerly. the Government of 
India used to provide 25 percent subsidy for 
setting up industries in backward areas. The 
subsidy was stopped by Congress Govern-
ment during its last days, as a result of which 
the industrial development of backward ar-
eas has come to a grinding halt. When this 
question was raised with the natienal front 
government. an assurance was given by the 
then Industry Minister that 25 percent sub-
sidy would be provided for setting up indus-
tries in backward areas. But no action nas 
been taken by the Government in this regard 
so far, as a result of which new industrial 
units are not boing set up in backward areas 
like Himachal Pradesh and the construction 
of Hotels has been stopped. I would like to 
urge upon the Government of India to rein-
troduce the facility of providing 25% subsidy 
tor industrial development of backward arC'ns. 

DR. SHAILENDRANATH 
SHRIVASTAVA (Patna): Mr. Speaker, Sir, 
an information centre of Soviet Union is 
functioning in Delhi in which 170 journal!t;ts 
have been working, out of Wh1Ch the sorvices 
of 40 journalists have boen dispensed with in 
an irregular manner without providing them 
any compensation and applying the rutes of 
Pension and Grantuty to them. The Soviet 
Union which daims herself to be a progressive 
state is silent and the Government of India is 
also not exerting its pressure on that country 
duE' to political reasons. These journalists 
are nottreatedas employees of Soviet Union. 
Even the sc~les recommended by 
Bachchawat Commission are not applicc:1hle 
in this case. This state of affaIrs is harming 
the interest of a large number of JOurnalists. 
H we are not out to lodge out active protest 
against it, the Prime Minister who stands for 
freedom of Press, will remain merely a Prime 
Minister and he won't be able to take proper 
care of the Press. liko USSR, India will 
a8so ... 

MR. SPEAKER: Mr. Shaitendra, now it 
is too much. Please sit down. 

DR. SHAILENDRANA TH SHRIVASTAVA: 
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I ~uld like to draw the attention of the PrilTle 
tvitnister and the Minister of External Affaire. 
to this situation (Interruptions) 

MR. SPEAKER; Shri Nitish Kumar. 

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir ... 

MR. SPEAKER: You may see me later 
on when tho discussion is over on this issue. 

SHRI NITISH KUMAR: The earlier 
Janata Oal Government had promised 
automony for Aakashvani and Doordarshan 
and accordingly V.P. Singh's Govornment 
had brought this Prasar Bharti Bill to get it 
adopted in this House. As per the provision 
of the Bill, the Prasar Sharati Corporation is 
going to be constituted on 1 st April. but to this 
date, Government has not taken any step to 
give it a concrete shape. In fat it is a 
conspiracy to check the constitution of this 
Corporation and also to deny autonomy to 
Aakashvani and Doordarshan. As compared 
to the working of Rajiv Government, it is 
something more shameful that a small group 
of people ruling this country which has not 
been recognised as such by your honour or 
by the Election Comnllssion is being given a 
onp sided and higher coverage on the 
electronic media. I would like to make a 
submission in this reoord that since a logis-
lation to that effect has been iJ8ssed, the 
Government should go ahead as per its 
original schedule to give a concrete shape to 
the proposed colporation. 

SHRI RAM NAIK (Bombay-North): Mr. 
Speaker, Sir. I would like to bring an impor-
tant matter to the notice of th is H04se through 
you. After our Independence we had decided 
not to have any relation with South Africa for 
its orthodox, racial and anti-democratic atti-
tude. Even on a passport we cannot visit that 
country. But only 2-3 months back ""hen Dr 
Mandela was here, he was given a warm 
welcome in th~ country. It ~ also appeared 
in the Press that recently one ex-M.P. 9'" 
cine Star Shri Amitabh Bachchan was on a 
visit of South Africa where h., staged • 
number of programmes in Johansberg end 

Durban. So I would like to know whether 
there has been a change in our foreign policy 
and whether Indian" cttizens can now visit 
that country. If that peoPle like Shri Amitabh 
Bachchan, Shreedevi and Kalyanje8 Anandji 
have visited that country in violation of the 
law of this land with which we do not have 
any trade, industrial and cultur~1 relations, 
they should be strictly dealt with and their 
passports should be Impounded by the 
Govemment The Government should also 
come out with a statement to indicate whether 
there has been a change in our10r&;gn policy 
nd if not, the factual position in this regard. 

[English] 

DR. BIPLAB DASGUPTA (Calcutta 
South): I am raising a very serious issue. You 
know that recently, the GAIT negotiations 
have been concluded as far as Uruguay 
Round is concerned and it did not succeed 
because the United States wanted to impose 
economic colonialism on the rest of the world. 
One of the architects of the American policy 
in GAIT was its main negotiator Mrs. Carla 
Hills. I understand -that Mrs. Carla Hills is 
coming to India. She hDs been invited by our 
Commorce Minister and I also have seen 
from the Press reports that our Commerce 
Minister is very much impressed by her. He 
has been charmed by her and I have seen 
some statements in the Press to that extent. 
My warning is that we should be careful. I 
want to know ~hethel in the ne!]otiations 
which will take place-when ::;he comes htll u, 
our interests are going to be compromised, 
or not. whether the economic sovereignty of 
the country wUl be maintained, or not. (In-
terruptions) It Is a major issue. (Inte"uptions) 
Pepsi Co. is functioning; the multi-nationals 
are trying to come in. Are we to make com· 
promises in respect of our agricultural trade 
policy? The multi-nationals are coming in. 
There is the question of intellectual property 
rights on which all the Third World countries 
have been fighting. On that, will there be a 
compromise? There is also the issUQof multi 
fibre agreement, on which there ara serious 
differences between USA and the other 
countrlts of the Third World. t would like to 
know, for _amJlJe, wheth.r-Gov~mment is 
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taking enough steps to ensure that the eco-
nomic sovereignty of the country is main-
tained. (Ints"uptions) 

I would also like to know why she is 
coming here; why has she bean invited? 

DR. THAMBI DURAl (Karur): In this 
very House, a few minutes ago, our senior 
Member Shri Dinesh Singh raisad an im-
portant matter affecting the integrity of our 
country, and the danger which we in Tamil 
Nadu are facing. Even our Prime Minister 
had given the information that there is link 
between ULFA and L TIe activities, and that 
there are training camps in Tamil Nadu. 
Some of our Members had raisAd this matter 
seriously. Therefore, what action is this 
Government going to take in this matter? 
( Inte"uptions) 

THE MINISTEROF PETROLEUM AND 
CHEMICALS AND MINISTER OF PAr1UA-
MENTARY AFFAIRS (SHRI SATYA 
PRAKASH MAL VIVA): Government has 
taken note of H, Dnd we wilt tJke appropriate 
action. 

SHRI KHEMCHANDBHAI SOMABHAI 
CHAVDA (Patna): Recently, communal 
qisturbances and c.ommunal riots have 
started in the State of Gujarat. Yesterday, 
according to the statsment of the Ministsr of 
State for HomA Affairs of the Gujarat Gov-
ernment, five persons were killed; three in 
Ahmedabad and two in Baroda. Several 
people were injured. The communal riots in 
the State of Gujarat started in thp month of 
March 1990, and they are continuing. When 
I visited a place affected by the r!ots, Lo. riot-
prone areas, I saw that two persons had 
been killed by private firing. There are sev .. 
eral pistols and revolvers. 

MR. SPEAKER: Why do you go into 
details? It is not necessary to do it. 

SHRI KHEMCHANDBHAI SOMABHAJ 
CHAVDA: The Gujarat Government has 
failed to suppress these communal riots. I 
would like to submit, through you, that a 
judicial inquiry should be hald to bring out the 

truth. (Interruptions) Government should do 
this. 

[ Translation] 

SHRI DAU DAY ALJOSHI (Kota): Quota 
of petrol and dieset for the city of Kota was 
fixed on the basis of consumption of th~~B 
items during a period when the city was 
facing communar riots followed by a small 
period of curfew after a gap of three months. 
Now it has been reduced further from earlier 
level of 2130000 litres and 6046000 Htres of 
petrol and diesel respectively. It is also 
something very unfortunate that in that last 
month a cut of 156000 litres of Jjdtrol and 
1339000 litres of diesel had been effected. It 
resulted in a short supply of these items at a 
moment when it was required most by the 
farmers for their sowing session and they 
had to stand in two-three km tong ques to 
receive their supply. Even today the people 
do not have any supply of these items. It is 
only today that a person from that city came 
10 me to toll me that he could receive his 
supply of petrol only hfter a wait of saven 
hours. Kota is not 

14.00 hrs. 

receiving its supply of diesel and petrol from 
Kandla. Earlier, it was decided that every 
month suppiyof 60 rakes would b~ given tf) 
Kota, but unfortunately-in tho last month, It 
was merely 15 rakes of which 0:11, ' 2 rakes 
have been received so far. In view of the 
d~ficult situation in Kota, I WOUld, therefore, 
like to urge upon the Minister of Petroleum to 
arrange the supply of allotted quantity forthis 
city at the earliest. 

MR. SPEAKER: Yes, Please sit dev'n. I 
have noted your point. 

SHAI SANTOSH KUMAA GANGWAR 
(Bareifly): Mr. Speaker, Sir. today a large 
number of peace klving people from Aligarh 
have been staging .Oharna at the Boat CIUD 
in Delhi. 
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MR. SPEAKER: No, please speak on 

sugar mills and not about Alig~rh.1 can't 
allow you to speak on it. 

( Int9"Uptions) 

SHAI SANTOSH KUMAR GANGWAR: 
The Government has A.lready stated that a 
thorOl'gh enquiry will be conducted into this 
incident,but recently when a sitting Member 
of this House and the Private Secretary to 
the ex-Prime Minister were on a visit to 
Aligarh, the Sten gun of their body guard had 
been snatched away from him. 

MR. SPEAKER: It means that you don't 
want to speak on sugar mills. 

( Interruptions) 

SHRI SANTOSH KUMAR GANGV/AR: 
Sir, during the last three months, it was on 
three occa~ions that a curfew had been 
clamped tllrer9. 

MR. SPEAKER: You may see me to-
morrow. Now pJease sit down. 

( Interruptions) 

SHRI SANTOSH KUMAR GANGWAR: 
I would like to urqe upon the Governm&nt to 
listen to the grievances of the people who 
are staging a dharna here in Delhi. They are 
being harassed and their rights are bejng 
violated. Through you, I would like to request 
the Government to pay their immediate at-
tention to this incident and also the hon'bla 
Minister may kindly make such an arrange-
ment to ensure it that innocent people are 
not harass.ed and whatever is being done 
against them, it stopped. 

( Int9"uptions) 

MR SPEAKER: I have already asked 
you to seQ me tomorrow. 

( Interruptions) 

14.03 hr •. 

PAPERS LAID ON THE TABLE 

Review on the working of and Annual 
Report of Indian Renewable Energy :J_,. 
velopment Agency Ltd., Nayvell Lignite 
Corporation Ltd; Coal India Ltd. for 1989· 

90 etc. 

THE MINISTER OF ENERGY (SHRI 
KALYAN SINGH KALVI): I beg to lay on the 
Table-

(1) A copy each of the following papers 
(Hindi and EnglisH vers;ons) under 
sub-section (1) of section C19A of 
the Companies Act, 1956:-

(a) (i) Review by the Govern-
ment on the working of 
t"he India'; Renewable 
Energy Developm.:.nt 
Agency limited for th& 
year 1989-90. 

(ii) Annual Report of the In-
dian Renewable Energy 
Development Agency 
Limited for the year 1989-
90 along with Audited 
Accounts and oomments 
of the Comptroller and 
Auditor General thereon. 
[Placed in library. See No. 
LT-1907/91] 

(b) (i) Review by the Govern-
ment on the working of 
the Neyveli Lignite Cor-
poration Limited for the 
year 1989-90. 

(ii) Annual Report of the 
Neyveli Lignite Corpora-
tion Limited for the year 
1989·90 along wit~ Au-
dited Accounts and com-
ments of the COtnptroller 
and Auditor Gonoral 
thereon. [Placed in Li-


